
" 876 of 1993

3.1,.5.1993
I

Hon. r.. r , Justice .•K.• Vanna, V.G

Bon. hir. K .• Cbayya , )

Hear-d $ri K ••l .• lOY, Lee rne d counsel for the

a IpId.carrt.s •

The a p Li.cerrts n unbering 5 suboi t ted th -ir

e p ...lications for the Civil Services ( r'eLinu.na ry )

exemine t.i cn , 1993 by registered post on 16.2.1993.

vO 12S of tl e postal receipts are on recora ""s

tmnexure- -1) to the a ,JfJ Li.ca ti on It \ .ou Ld a.ppear that

the applicants were also communicated about roll

numbers as sic Led to t.l.ern, but by subse vent co,nmuni-

cation, 011 the op. Li.carrt s we re Lnf ormed by U.J.J • 'th t

their al'i~11cations cannot be entertained as they v:ere

receivea o.fter exp i ry of the lost date pr esc rab ed

for ec eir t of the 0 ~~ Li c« ti ons •

The contention of l..he 0" p Li c n ts is t.ha t 011
"

of tl em submi ,ted their 0 .,licc.tion we Ll, VJi thin tit e and

if t, .ere 1,':o~ delay Nith the r os ta I aut ority or sane-

v"here, they \\'ere not r-es pons ib Le is.S t.ney had no control

as to \Jhat ha ipened thereCif ter.

Issue notice to l.he respon ents to show ca i se

a s to \·iny 't.h.i s C1Jplication may not be admitted. They

may file reply \,ithin four weeks, rejoin":'er-affiddvit

if any, may De fils vd.th-'n two weeks th.::rec.ft z ,

Lst this ce.s e on 15.7.93 for odmission/h,?oring.

In the met te r of interim relicf, the res po-

ndents are directed to permit all "he ai-lt-'liconts to

~ ~ ar at the examinc.tiinn tredting as if ~ air
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applications have been received within time. The

re sponoent.s hre further directed to issue edrn i,~.cards

to the d ",:licdnts 'Nell within time to enable tlcDem

to o~pear at the examinotion. The cdnuidature

of the a pLican ts howsve r , may be tre.;::ted es
c

provisional and suoject to, the final oec i.s Lon of

t~1is case.

The narne s of all the o._iplicdnts may be

,::en ti one in t.he order 4' copy of this order may

be issued witnin 24 hours.
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Oated:- 5.7.93

Hon. fro A.K. Sinha, J.M.
H0n. f"r.. V. K. S e1.b.. A • r:~.

Heard the learned counsal,.tfnr the parties. Tre

learned c cuns e I for t re respondents submits that since Ute
d~te of receiving the app1ic.ntions appEering in the
Civil Services "f:reliminary )Examination 1_93}...1~ s been

extended up t o 2.3.19~3 and tre ap :icaticns of the :l&

applicants "_ ® were r e ce Lved be f e that date' and

consequently, the applications habe already been acceptdd
by t~e U•• S.C. So in that view of the ~~ matter, it
has been submitted that t he s e applications have nOL' bac orra

infructuous These facts are also admi~ ed by the leered

counsel for the applicant.

Cons e que rrt Ly., consid ring t ra subm~ <.:.noin
view of tre facts that the applications of tiB a r I i cant s

ra e since been accepted by the U•• S.C. as a res ul t of

the extension of t 18 date for receiving the a ~pIicGJ.tions for
a ,e~ring in the Civil Se;.vices·Prel~min;::.ry) Exa~ination~

19:'3~ these applications have now be c orrs infructuous and
the result, t. erefore, is that they are dismi6ced as
infructuous.
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